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CENTR AL ADMIN XSTR AT. IVE TR IBJN 

CALCUTTA BENCH 

.No OA 403 of 95 	 Da 

Present : Hon'ble Mr,M.S.P1uk,erjee, dr 

Hon'b].e Mr.P.Du.tta, Judici 1 

T.V.SR INIVAS ANT & ORS. 

UNION OF INDIA & OS. 

Ms.K.Banerjee, counsel appers for the aPPl ants/ 

7/ 

and lls,8.Ray, counsel appears?or the res ondents, MS1R/ 

submits on instruction that. 82 posts entioned in inuy 

Annexure 'B' to the application belongs t 25% quota 

there is no relaxation of educational qua ification as 

graph 159(I)(i)of the IREM. Under the cir unstances there is 
.Ranerjee 	I 

no need for interim order. Ms,a*:nclia ho+uet, contests this fact. 

On hearing both sides ue are not 	id to pass any interim 

order at this stage. The matter be adj urred to i3,906 for 

further admission hearing. Reply to be fi]ed at least oie week 

before the date. HoIeVer, any aelectio 1  rnde in the proàess. 

shall abide by the result of the appliation pro'iided the 	p1i 

cants iniplead the candidates as partie. 

2. 	 Let a plain copy of this orer be handed OvaI to bath 

the counsel for necessary actiOn. 
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